
IN THE  CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A.No. 	266 of 1989 with O.?./192/89 

DATE OF DECISION 14th December, 1994, 

hri Jadav Farna hnd ors. 

hri P4.Btt 

Versus 

Union of India and ors. 

Shri R.1.Vjn  

Petitioner 

Advocate for the Petitioner(s) 

Respondent S 

_Advocate for the Respondent(s) 

CRAM: 

The Hon'ble Mr. V.Radhakrishnan 	 1ember(?) 

The Hor'b1e M. Dr.R.K.Saxena 	 Membcr(J) 



J.A./266/89. 
1. Jaav rama, 

1y.uartcr 
Dhola Junction. 

Pathubha £'iaganslng, 
residing at Timbi Village, 
via Dhola Junction. 

Savaji Lavaji, 
At Dhassa Village Via 
Dhassa Junction. 

Jilubha M., 
r1y.uarters, 
Dhassa Junction. 

GcgJ.i Bhagwari, 
Guj .Houir1g Board, 
Kbharwada, Nari Load, 
Bhavnagarpara. 

Vers us 

DiViSi0D-i :iechariical Engineer(L) 
BhcVflc'gaL, 
Westrn Failway, having its 
office at Bhavriagar paia. 

The Union of India, 
(To be served through the 
Secretary, iinistry of I-iys., 
Central Secretariat, 
New Delhi. 

2. /19 2/89. 

Jadcv ama, 
Pathubha 1ansiag 
Savji Lavaji 
Jilubha 14., 
Gagaji Bhagwarl 
ithdul Kanirn 
Manga Bhikha 
Najaroon iAusain 
Sharidchandra Pwar 
Chhagangar M. 

Versus 

The Genaral 1anaer, 
esc-rri 1ai1way, 

Chrchgate, 
Bombay. 
UniOn of India, 
(riO be served through the 
Secretary, Ministry of Lailways, 
Ccnt:aJ cretariat, DLHI) 

.ippl ica nts. 

f 

.Fespondents. 

.Applicants. 



TV . Jnnai5 M. 
4. Yusufali A. 
5 . 	ikishore j 

R.G.Paniey 
Bijal Hirji 

3. r.avindrsingh Yadav 
K11ka F.Mishre 
rnarshi B. 

I.arnsirig B. 
Kalu iLli 
Shar&dchandra K. 
Keshav1a1 K. 
Churiilal Mavji 
Pala L1epe 
Kanji Gobar 
Nanji Bobar 
Viram Krw 
Kalu Maridan 
lrataprey N. 
Manji davaji 
Gordharx Jerarn. 
ic:inu Bhana 

Bhaskar Odhavji 
6hEitiji Ruda 
i:urshottarn K.K. 
Sursing G. 
Kisha1a1 L. 
Va1jabhas C. 

31 • Mans ukhle 1 . 
Yusuf Isntail 
Shivial N. 
Heridos Purshottarn. .RCSPOfldE3ILtS. 

0IL JLJDiNT 

. NO. 266 OF 1989 
w ith 

c. NO. 192 OF 1909 

Date 	14.12.1994,. 

Per 	Horib1e Dr.R.K.&axeria 	Member () 

These art two 	 .i./266/89 and O.A./192/89. 

0.../192/89 is fi1d by ten applicants whose names axe given 

therein, while 3.t./266/09, is filed 	five of them. Ihe 

C:SC of the applicants in brief is that they were promoted 

n tu-- scale of Fireman L,rede 'i-i' fro:a the scale of Fireman 

Grade 'Es' . Their seniority was deter:üne5 by the departm nt 

in the year 1985 and in that list they Were Shown from 



a 1 	115, 116, ari 

seniority was subsequently changed in the year 198. 

ccording to this change soon after Shri Dhanjikelubhaj(Sc), 

at £1 .No.107, several othr persons who were junior to the 

applicants in the list of 1985, were brought in between 

and. the position of the applicants wOti brought down from 

142 to 146, 149, 150 and 153 to 155. Th contention of the 

applicants theefoie, is that the seniority list of 1989 

has been arbitrarily drawn without hearing the applica.nt 

themselves. It is an admitted tact thct they had 

represented to the department on 12.4.1989, and by the 

union on 16th pril, 1989, but those representations were 

kept by the respondents undecided. Therefore, they 

approached the Tribunal. They were also apprehencive of 

their reversion and for that reason 0.1-./266/89 was also 

filed by five of those applicants. 

2. 	Shri P.J.Ehatt appearing on behalf of the 

applicants submits that the representation which was 

earlier moved to the department should be directed to be 

disposed of and if necessary the applicants nay also be 

heard0 He furt.her submits that if this direction is given 

the applicants are prepared to withdraw the case. It is 

pointed out during the arguments that the seniority list 

of 1985 with regard to the Fireman Grade 	' was made 

final as was shown in the letter dated 31.1.1985/7.2.1985. 

In view of this fact it becores necessary that the 

department should coiisider all these facts afresh. 

since some of the applicits have already retired from 

service, it is directed that the representation may be 

disposed of within a period of two months from the date 

of receipt of this order. The res:ondcnts shall also 



:5: 

intimate the result of the decision taken about the seniority 

to the applicants within a fortnight thereafter. 

i-Ls regards case no.az/266/89, it has been conceded 

by the learned counsel for the applicant that they were 

given promotion and this fact has also been accepted by 

the learned counsel for le respondents. Thus no cause 

of action with respect to the said O.k. survives. 

Both the O..'s No.266/89 an 192/, are therefore, 

disposed of accordingly. No order as to costs. 

- 	---- 	 -- 	 -- 

Sd,'-. 	
Sd,'- ( Dr.R.K.Saxena

Mem 
	) 	- ( V.Radhajs 	) iDer (J) 	 j1

Member (A) 

alt.. 


